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Present ¢ Hon'ble Mr. S Bisuas, Administrative Mambe#

Hon'ble Mr. Nityananda Prusty, Judicial MemBer

Kumaresh Bisuas ‘ |

o Eastern Railuay

For the Applicent ¢ fMr, B Mukherjee, Counsel
. .Lne _

For the Respondents: Ms, Us Bhattechar jee, Counsel
(0fficial) |

(Private)
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Nong , ' -
ORDER

it is submitﬁed by ﬁr. Mukher jee, Ld, Counsel for
the appllcant that a similar matter is pending before the Hon'ble
fpex Court and this matter can bé\dlSpDSed of only after the
case is decided finally by the Hpn'ble Apex Court. In vieuw of
above, for the tine being, the metter is delisted., Houever,

Ld Counsel for both the parties are at liberty to menficn for

hear ing of the case after dlSpOSal of the case which is pending

befors the Honfbla Apex Courte.

2, A plain copy of this order bs handed over to the Ld.

Counsgl for both the partiess
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